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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.247 of 2007
Date of Order: This the 12* Day of September, 2007.
HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN
Sri Kandu Singh Das,
Son of Late Janiram Das,
R/O Railway Quarter No.127 K/Type-11,
New Guwahati Colony, Near Kalibari,
Bamunimaidan, Guwahati-21, Kamrup, Assam.

By Advocate Mr.R.C.Das, Mr.O.Pasdu,

Mr.C.Bhattacharjee
-Versus-
1. The union of India,

Represented by the Secretary,
Railway Board, Ministry of Railway,
New Delhi-110001,

2. General Manager, N.F.Railway,
Maligaon, Guwahati-11, Kamrup, Assam

3. CAM/GHY (Chief Area Manager),
N.F.Railway, Guwahati.

4. DPO/GHY (Divisional Personal Officer)
N.F.Railway, Guwahati.

5.  Senior Coaching Depot Ofﬁcer/GHY
N.F.Railway, Guwahati.

By Advocate Dr,J. L. Sarkar, Railway counsel.

ORDER (ORAL)

K.V.SACHIDANANDAN,V.C:

The applicant is u'rork‘ing in the post qf Technical/Crade -1
under the N.F.Railway. The applicant is residing of Quarter No. 127
K/ Type-11 at NGC, Bamunimaidam, Guwahati-21.According to the
applicant he is residing in the said quarter with effect from 20.05-

2002. The applicant has received an Offico Memorandum dated



09.5.2007 issued by the Divisional Personal Officer, whereby it was
intimated that a Survey Committee appointed by the administration
found that the applicant is in unauthorized occupation of the quarter
since the allotted him has been found subletted. The applicant has
made representation dated 26.09.2005 before the respondents. The
applicant also submitted that he was not aware of any survey of his
quarter and he prayed for review of the cancellation order. The
Responglents authority did not pass any order disposing applicant’'s
representation but passed an order dated 9.5.2007(Annexure A)
imposing damage rent to the tune of Rs. 1,71,,015/- on the applicant
without issuing any prior notice to the applicant nor giving any
opportunity of hearing to the applicant. The applicant has drawn
salary after recovery of the alleged damage rent in the months of
May, 2007. Aggrieved by the certain action of the respondents the
applicant has filed this O.A.

2. I have heard Mr. R. C. Das learned counsel for the
applicant and Dr. J.L. Sarkar learned counsel for the Railway. When
the matter came up for hearing the learned counsel for the applicant
has submitted that no notice was issued to him nor any opportunity
was given to him to explain his case. His representation was not
-attended to. His appeal is also pending. He also submitted that he will
be satisfied if direction is given to the 4th respondents to dispose of
the appeal within a time frame. Dr.J.L.Sarkar learned Railway
Standing Counsel has submitted that he no objection in adopting such
proposal.

3. Accordingly, I direct the respondent No. 4 or any other
competent authority to consider the appeal of the applicant and pass a

reasoned order on merit within a period of three weeks from the date

(/\_/



of receipt of this order after giving opportunity to the applicant to
explain his case in person and communicate the same to the applicant
forthwith.
4. In the interest of Justice this Court further directs that the
impugned order for recovery will be kept in abeyance till disposal of
his appeal.

O.A. is disposed of at the admission stage itself. However,

there shall be no order as to costs.

(=

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN
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DISTRICT: KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

e

( An application U/S.19 of the Administrative Tribunal
Act, 1985 ) ‘

0.A. No. 9\'2(;@(, /2007

SRI KANDU SINGH DAS.

... APPLICANT
_VERSUS-

THE UNION OF INDIA & ORS.
.....RESPONDENTS

SYNOPSIS
The applicant is an employee under the N.F. Railway, as
a post of Technical/Grade-I w_under SSE/C/1C/GHY, at
Divisional Officer, NGC, Bamunimaidan, Guwaghati-21. The
applicant is residing Railway‘ quarter bearing No.127
K/Type-II at NGC, Bamunimaidan, Guwahati-Zl, along with
family since on 2(.)—.05-2002. The gross pay of the
applicant is Rs.10,183/-, however after deduction, the
applicant receives a net pay of Rs.9%01/- per month. The
applicant was shocked to receive a copy of the
Memorandum on 09-05-2007 issued by Divisional Personal
Officer (Respondent No.4) .wl'lereby it was intimated that
he' is in unauthorized occupation of the qguarter since
the allotted him has been found subletted and directed
for recovery of damaged rent from regular salary bill
from the month of May 2007 along with arrear and
cancelled the allotment of the applicant and termed the

same as unauthorised cccupation.

Contd.../-

’
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It is stated that the respondent authorities vide
office order dated 10-09-2005 informed the applicant
that staff guarter allotted to him and shown in the list
as per survey committee’s report the same has been
handed over to private party in violation of provision
of Rule 3.1(III) and 15(A) of Railway Service (conduct}
Rules, 1966. Against the said office order, the

applicant filed a representation dated 26-09-2005 before

the Respondent No.5 (Annexure-III). Stating the actual
facts that the quarter was never sublet to any person or

individual and required  the authorities to enquire the

matter again. However, till 09-05-2007 no action was .

taken to dispose of the representation nor any further
committee was made till the receipt of Memorandum on
09-05-2007. As such the instant original application

seeking for appropriate relief.

Hence this instant application.

Filed by - W

Advocate

Contd.../-
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DISTRICT: KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

( An appllcatlon U/S.19 of the Administrative Tribunal
Act, 1985 )

0.A. No. 12007

SRI KANDU SINGH DAS.

-VERSUS-
THE UNION OF INDIA & ORS.

. LIST OF DATES

1 10-09-2005 | The applicant received the Office Order, which one issued by
Respondent No.5. .

2 09-05-2007 | Office Memorandum issued by Respondeﬁt No.4.

3 26-09-2005 | A representation filed by the applicant to the Respondent No.5.

4 09-05-2007 | Impugned the RailWay quater damaged rent which one calculated
by respondent No.4.

5 | July, August/ | The applicant current pay slip in the month of July, August/2007.
2007 ,

6 30-07-2007 | Similar order passed by this Hon’ble CAT dated 30-07-2007 (Mr.
Pradip Kr. Das — VS — U.Q.1. & Ors.) vide 0.A. No.201/07.

7 | 04-08-2007 | Declaring misjudgment of facts by the survey team passed by the

Respondent No.4.
Filed By - W |

Advocate

Contd.../-



DISTRICT: KAMRUP
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

{ An application U/S.19 of the Administrative Tribunal
Act, 1985 ) '

0.A. No. /2007

SRI KANDU SINGH DAS

' vecrereennen o APPLICANT
-VERSUS-
THE UNION OF INDIA & ORS. _
INDEX
SINo. | Anmnexure Particulars Page No. .
‘ {— 10
1 APPLICATION
2 : VERIFICATION /1
3 A Office Order dated 10-09-2005. s
4 B Representation dated 26-09-2005 filed by the | 113
applicant before Respondent No.5.
5 C Office Memorandum dated 09-05-2005 issued by 15
(Respondent No.4).
s
6 D Impugned Quater damage rent calculated by
: Respondent No.4, dated 09-05-2007.
7 E Current pay slip of service in the month of July, lb
August, 2007,
8 F Similar order passed by this How’ble CAT dated ]'7;,_19
30-07-2007 (Mr. Pradip Kr. Das — VS - U.QOL &
Ors.) vide O.A. No.201/07.
9 G Declaring misjudgment of facts by the survey team | 2D
: Respondent No.4 dated 04-08-2007.

Filed By - Q\V

Advocate

Contd.../-
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DISTRICT: KAMRUP ¢é :

o U 2

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL oé) Q

GAUHATI BENCH, GUWAHATI ,‘g S o

— 5 ¢

L
( An application U/S.19 of the Administrative Tribunal é?

Act, 1985 ) Z

L

0.A. No. /2007

I. PARTICULARS OF THE APPLICANT: -

Sri Kandu Singh Das,

Son of Late Janiram Das,

R/0O Railway Quarter No.127 K/Type-II,
New Guwahati Colony, Near Kalibari,

Bamunimaidam, Guwahati-21, Kamrup, Assam.

II. PARTICULARS OF RESPONDERTS: -
1. The Union of India,

Represented by the Secretary,
Railway Board, Ministry of Railway,

New Delhi-110001.

. 2. General Manager, N.F. Railway,

Maligaon,'Guwahati—ll, Kamrup, Assam.

3. CAM / GHY {(Chief Area Manager),
N.F. Railway, Guwahati.

4. DPO/GHY (Divisional Personal Officer) N.F.

Railway, Guwahati.

enior Coaching Depot Officer/GHY,

S
N.F. Railway, Guwahati.

Nl‘ll\(o}'g%; Contd.../-

N. Medhi A AT
¢ I Kamrup (Met©) 5 N MEDH‘ "
|\ \'.-‘cgd. No. KAMI Advocate l NOta y A
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VI.

| <t , Kamrup (Metro) } e

**\v gd. No. KAMI
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PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE: -

The application is presented against the impugned
office order dated 10-09-2005, issued by Respondent
No.5 as {Sr. Coaching Dept. Officer, Guwahati.

- AND -
Impugned Memorandum dated 09-05-2007, issued by

Divisional Personal Officer (Respondent No.4).

JURISDICTIOE OF THE TRIBUBAL: -

The applicant declares that the subject matter of
the present application is within the Jjurisdiction

of this Hon’ble Tribunal.

LIMITATIOR: -

The application declares that the application is
within the period of Limitation under Section 21 of

the Administrative Tribunal, 1985.

FACTS OF THE CASE: -

That the applicant is a Citizen of India and a
resident of abovementioned locality, in the
district of Kamrup, Assam and as such the applicant
is entitled to all rights, privileges and liberties
guaranteed to the Citizen under the Part-IITI of the

Constitution of India and laws framed there under.

That the applicant is an employee engaged with the
Deptt. of N.F. Railway, as a post of
Technical/Grade-I under SSE/C/1C/GHY. The applicant
is presently posted at Divisional Officer, NGC,

Bamunimaidan, Guwaghati-21, and as such he is

Contd.../-
o Qe
Advocate | Notaty

\<MU“)\3—‘\- Sk"»g I A :
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residing in the official allotted Railway quarter,

located at New Guwahati Railway Colony.lsince the

date w.e.f. 20-05-2002.

That it 1is stated that before issue of Memorandum
dated 09-05-2007 the respondent No.5, issued office
order No.GHY/CDO/GEN/QRs/C & W dated 10-09-2005
under Rule 3.1(III) and 15 A of Railway Service
(Conduct) Rule 1966, thereby issuing a direction

for cancellation of the allotment order of the Rly.'

Qrs. allotted in the name of the applicant and
other similarly situated persons and further for
handover / re-allotment of the same to the next

allottee. However, in the order dated 10-09-2005 no

specific mention was made as to the name and

designation of the next allotee.

A Ccopy of the office order
No.GHY/CDO/GEN/Qrs/C & W dated 10-09-
2005 issﬁed by the Respondent No.5 is
annexed and herewith marked as

ANNEXURE - A .

That your humble applicant immediately thereafter
in response to the office order dated 10-0%9-2005,
furnished a representation before the Respondent
No.5 for revocation of the quarter cancellation
order dated 10-09-2005. Further’a request was also.
made to conduct an enquiry as to the veracity of
the survey committee report, whereupon, it was
alleged that guarter allotted in the name of the
applicant was subletted. The said representation
was duly received by the Respondent No.5 under

foice seal on 26-09-2005.

’ Contd.../-

o qwedd o
Adv‘;‘catel Notaty

\,&m\&u $Mg @"“)
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A photocopy of the representation
furnished by the applicant to the

Respondent No.5, is annexed and

marked as ANNEXURE -B.

5. That it is stated that on 09-05-2007 to the utter
surprise of the applicant, your applicant received
a copy of the official memorandum bearing
No.E/APO/I/Survey of Qrs./GHY, issued by Respondent
No.4 with the apprbval of Respondent No.3, whereby
a direction was issued for recovery of the Qrs.
Damage rent at the prescribed rate to be fixed by
the Rly. Board from the regular Saléry Bill of the
petitioner w.e.f. May, 2007. In this connection it
is stated that the said memorandum was issued
alleging inter-alia that during survey of quarter
by the Survey Committee constituted hy the
administration, some Quarters including that of the
petitioner as showﬁ in the attached statement
enclosed in the memorandum dated 09-05-2007 were
found subletted and as such the allotment order of
the quarter which stood in the name of the
applicant and other similarly situated persons were

cancelled by the allotting authority.

A photocopy of the office wmemorandum
No.E/APO/1/Survey of Qrs/GHY dated
09-05-2007 issued by Respondent No.4
is annexed herewith and marked as

ANNEXURE - C.

6. That the applicant has allotted N.F. railway Quater
vide bearing No.127 K/Type-II at NGC, Bamunimaidan,

Contd.../-

BLoin

pdvocate ! Nowsy

Kondu  Shing oo -
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Guwahati-21. The applicant has been residing the

same quarter since dated 20-05-2002 from the date
of allotment till today.

That the applicant states that the total damaged
rent has been calculated at Rs.1,71,015/- which has
been proposed to recover from the applicant from

the month of May, 2007.

A copy of the office calculated

quarter damaged rent 1is  annexed

herewith and marked as ANNEXURE -D.

That the applicant submits that the petitioner is a
bonafide service holder engaged with the Deptt. Of
Railway, N.F. section in the post of Technical-I /
carpenter, it is stated that the Gross pay of the
applicant is Rs.9,814/- after, other deduction the
applicant receives a net pay of Rs.%01/- per month.
The applicant craves leave of this Hon’ble Tribunal
to produce copies of the pay élip of the applicant
in support of the statements made in the instant

paragraph at the time of hearing of the instant

case for a fair adjudication of the instant matter.

A copy of the current pay slip is
annexed herewith and marked as

ANNEXURE -E.

That your applicant humbly averment that the
applicant is praying to the Hon’ble Tribunal.
Whereas I never renders as sublatted my quarter to

any private person or individual and as such the

Contd.../-

Wt
Advocate | Woiary
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N. Medhi
Kamrup (Mctro)
Regd. No. KAMI

10.

11.
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respondents authorities should not imposed any
penalty dﬁe to damage of Railway Quarter without
any previous notice, as per the Supreme Court
verdict.

Hence it 1is pertaining to state that this
Hon’ble Tribunal already passed the similar case
vide O.A. No0.201/07 (Pradip Kr. Das - VS - U.0.I. &
Ors.) dated 30-07-2007.

A photocopy of similar order vide
O0.A. No.201/07 (Pradip Kr. Das - VS -
U.0.I. & Ors.) dated  30-07-2007
passed by this Hon’ble Tribunal
herewith annexed and marked | as

ANNEXURE - F.

That the applicant begs to state that the
respondent anthority admit the sublating quarter
were friveolous and concocted one. The statement
recently declared misjudgment of facts by the

survey team Respondent Nc.4 dated 04-08-2007.

A photocopy of the declaring
misjudgment of facts by the survey
team Respondent No.4 daﬁed 04-08-2007
is annexed herewith and marked as

ANNEXURE - G .

That the applicant respectfully states that he has
been residing in raiiway allotted quarter since the
date of his allotment i.e. w.e.f. 20-05-2002 to
till date. The applicant states that on the day of

survey, the applicant was discharging his official
Contd.../-

lngH\
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obligation, whereas his mother, wife and three
children was away in Pandu for marriage party, so
ne member left in the applicant said railway
quarter, whereas the applicant Wés duty in harness,
so the applicant said railway quarter was locked at
that point of time. When the survey committee’s or
respondent authorities was visit the said railway
quarter, which resulted the instant impugned action
on the part of the railway authorities. As such the
Survey Committee in a most mechanical manner and
with a total non application of mind, submitted
their report so far the applicant is concerned that
the guarter in question was subletted withont even
considering it proper to engquire about the actual
facts from the petitioner, or from neighbour by
waiting them or by calling them. The survey
committee shounld asked to the neighbour pecople of
railway quarter, why the quarter was locked. So the
survey committee was submitted wrong information to

the respondent authorities or railway department.

That it is ' respectfully submitted that the
petitioner is residing in the guarter with mother,
wife and 3 children whe an schocl going and as

such, if the impugned action is given into effect,

then great prejudice. will be caused to the

petitioner.

GROUND FOR RELIEF WITH LEGAL PROVISION: -

For that the office order No.GHY/CDO/GEN/Qrs/C & W
dated 10-09-2005 issued by Respondent No.5 (Senior
Coaching Dept. Officer) Guwahati and the Office

- Memorandum No.E/APO/1/Survey of Qrs/GHY dated

Contd.../-

Konln Shig (03 *
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09-05-2007 issued by Respondent No.4 (Divisional
personal Officer) N.F. Railway, Guwahati, is

violative of the natural justice.

For that the applicant states thét the impugned
office order / memoranduin passed by the authorities
is vioclative of applicants fundamental right as
envisaged under Articlé 14 and 19 of the

Constitution of India.

For that the applicant states that after filing of
representation dated 26-05-2005 the applicant was
under bonafide belief that the respondent
authorities will consider his case and will pass
appropriate orders. However he was . shocked and
surprised to received memorandum dated 00-05-2007,
in this regard it is stated that inspite of
representation and request the applicant was not
informed as to whether any action was taken until

he received memorandum dated 09~05~2007.

For that the entire action of the respondents being
violative of the equity and administrative fair-

play of the applicant.

For that the impugned action of the respondents in
issuing memorandum dated 09-05-2007 and office
order dated 10-09-2005 without following the proper
procedure is arbitrary and unjustified. Therefore,
the impugned action of the respondent authority is
liable to be interfered with under its original

application.

~@‘/**\2\‘\" | Contd.../-
NM@?NM@W o

. Advocat,c

Kondew Sl " ey -
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6. That under the facts and circumstances as have been
narrated above, Your Petitioner has a strong prima
facie case in his favour. Further, the petitioner
shall suffer irreparable loss and injury if
reasonable opportunity is not given to the
applicant to place his case. Therefore, it is a fit
case wherein this Hon’ble Tribunal may be pleased
to issue appropriate interim directions to protect
the interest of the applicant thereby setting aside
the order dated 10-09-2005, 0%-05-2007. {(Annexure -
A & C) respectively.

7. For that the applicant craves leaves to urge such
further grounds in support of the present applicant
at the time of hearing which may be considered

relevant and necessary.

8. TFor that in any view of the matter, the impugned
order is wholly untenable in law as well as on
facts and the same is. as. such liable to be
appropriately interfered with by this Hon'ble

Tribunal.

VIII. DETAILS OF THE REMEDIES EXHAUSTED: -

The applicant declares that he has exhausted all
the remedies available to him and there is no other

alternative remedy available to him.

IX. MATTER HOT PENDIEG WITH ANY OTHER COURT: -

The applicant declares that there is no case

pending before any other Court / Tribunal.

1edhi ; ‘ :
Kagr\}; (.\l:tro) & a&(ED\‘“ _ | Contd.../
Regd. No. KAMID NM Loy

Advocate | No )

Kandl e Sh%j Qo .
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X. RELIEE SOUGHT: -
x’

Under the circumstances, the applicant therefore

prays for the following reliefs: -

(1) to set aside and quashed the office order dated
10-09-2005 issued by the Respondent No.D
{Senior . Coaching Dept. Officer, Guwahati)

BNMEXURE - A.

{2) to set aside and quashed the office memorandum
dated 09-05-2007 issued by Divisional Personal
Officer, Guwahati) ANNEXURE - C.

(3) pass any such order/orders as may deemed fit

and proper.

XI. INTERIM ORDER PRAYER FOR: -

There is no interim prayer of the applicant.

XII. PARTICULARS OF THE POSTAL ORDER: -

Indian Postal Order No.:

Date
Issuing Office

Payable at

XII1. LIST OF ENCLOSURES: -

. As index showing the particulars of documents is

enclosed.

N. Medhi A
Kamrup (Mectro} ¥ . N MED\’“ ,
Regd. No. KAMI Advocate { Notary

"Contd.../-
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VERIFICATION

I, Sri Kandu Singh Das, Son of Late Janiram Das, aged
about 45 wyears, R/O Railway' Quarter No.127 K/Type-II,
New Guwahati Colony, MNear Kalibari, Bamunimaidam,
Guwahati-21, Kamrup, Assam, do hereby solemnly atfirm
and my knowledge and belief I verify the above statement

made there of and sign it at Guwahati.

N
Verified on (H\ day of September! 2007 at Guwahati.

KM\M 3‘”*3 @2 -

SIGN ATURE

g-07
D

e
ik

_ Advocate Notary
- 4

Contd.../-



Ollice oFy
.'."n,omchmg ‘Depo

o HUBM
':ar*d’“s"l\ oﬂRa\lwa se

0y -7 Hance.. the - d\lOllD"‘l"u ot s, pre b colled herawith ‘gtaff L : : 4
ta-advised 19, l.r,ndov:hr th it n © mictea. Naw a Ho.n.»nl or'ier of. RO (Y Yo

A é«"mco.neda
l'Qd Qm ‘Loboioﬂov.ol S ‘ f. g ‘ o

'ﬂ-—- MName: ool the the & . LdehO'\
1iL.Shrik Kanak Ch Boro_ p-...f G ’-‘____;,u SSEICACIGHY | 2
,.Chlhjﬁg\\ ey Lihmu T G- BTSN | -', ' T
= e V2e-h, YR : RS-
] :Sthunqusum
“Sh; mh%wur-v\o R
bhn hi ot Rao. .
)ﬂAhm ,,l,\k..:..
E'TNaraygg__al

JEp—

Iyool

Ty c—\

”,’ {gﬂ’@f i
Tranguiai: \
Coloiy

m L.:\lcha'\d {abnr l ""‘Milw/««(

‘ 1 i

I\o \JHY/CDOI(JEI“’C‘ r}./(‘-."c .
G opY: Harwardad o5 lnford h~""".-m‘to RPr
B CA MIGHY . ]
DGM ((a}/MLG
/\P'”'""'r*‘( '

i *SSE/CNT/GH Y

5 —SSEIka;mC\,

T '"t/\r\l’fl”\o/h( 5% & L

~are
INAYS
PR

sUP

SEIE&O(’H*!;\‘P: PO
IaU CO'\CGH\ o




e e

thus oblige. . ©

ANME%U(E" 2

To, o . i L Dater 26082005

The Si: (‘DO i GPFL
'NF. Pballway :

Sub: :PraVc-;r for.'dd_ly anqﬁin} of Sub-Le.tting Qumr.te.r's. S

. Officey Order No. (*HY/CDO/GENMRS/(‘Q)VQ .
4 ‘Dated )-09:2008; .., |

With refer wnw to thc above- alfed \llb_leu( that I Su I\uudd Sm;.,h Das, Son of Ldlt.

Joniram Das, 1931d°ncr of Rly, Qr. 127 I" / Type - L[ B"ununmmxddm (Biai {f\lon))

(Juwahall 21 hammp, Assam. Beg {o stafes that T liave beeu stayma the dbOVr tentioned

,Rly Qr. since- hc-m the d;m of joining service as a post of Te ch’(:r ~ L. 50 [ liave been

roslqu Wlth my '11‘[ farmly members as a emplovee ofN F R'n{qu mnoe nnsar-qh;l il

The sucvey counnittee had imposed inadverteatly wrong information to the railway
department on accounts of sub-Jetting the Rly. Qr. So the “concerned authorify bou!d not

cancellation the said my allotted Riv. (Qr.. otherwise it wil be prejudice.

Hence B requeﬂt to you that you wx!l kmdiv rmt to c(mcellatxon my quaﬁ@r without

auy proper ¢ 1quu*v dm fo 3l_lb letting, 1 hope vou wm do at your e‘ulm,t convénietice smd -

."ﬂlmllkilig ¥

Sri Kunda Singh Dus

" Youd 54‘“* o -

g
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N.I.Railway

" Office of the

Divl: Personnel Officer

Station Road, Guwahati

MEMORANDUM _,

During the survey of quarters by the survey committee constituted by the administration
the quarter shown in the attached statement were found subletted and accordingly the allotment

order of the quarters were cancelled by the allotting authority, -

Since the quarters have been found subletted and allotment cancelled the same treated as

unauthorized occupation.

Due to unauthorized occupation of the quarters damdge rent at the presbribed rate fixed
by Railway Board, have been calculated and to be recovered from regular salary bill from

May/07 current ratc of damage rent along with arrear from the date of survey of the quarter.
This issues with the approval of CAM/GHY.

(G.K.KAKATI)
DPO/GHY

No-E/APQ/1/Survey of Qrs/GHY o Dated: 9 /572007

Copy forwarded for information and necessary action to:-

1. CAM/GHY,

- 2. Sr.CDO/GHY,

3. DRM (PYLMG,
4, M/LMG,
. Staff concerned,
6. Ch.OS (P)/Bill/GHY,
7. Concerned bill Clerk/E,

2)9%

DPO/GHY

eaibibied ol e

\vb@le_: ‘ ’
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5. | Sri Kanak Ch Boroy Techvl 457 226K/type-Ii NGC 09-08-05 | 38.875qm ' | 01-08-05to 30-11-05 @ Rs.86 Psqm=_25315.00
. 1-01-12-05 t0 30-04-06 @ Rs.99 Psqm= 145700.00
t. 3 171015.00
56’.— Sri Akhil Ch Brahma, Painter/1 437 122G/type-lII NGC 09-08-05 | 58.87Sqm 01-08-05 to 30-11-05 @ Rs.86 Psqm= 25315.00
: : 01-12-05 t0.30-04-06 @ Rs.99 Psqn= 143700.00
‘ ) B 171015.00
7. EspKundn.singh.Das, § " Tech/I 457 127K /type-1l NGC 08-08-05 | 58.87Sgm 01-08-05 to 30-11-05 @ Rs.86 Psqm= 25315.00
‘ 01-12-05 to 30-04-06 @ Rs.99 Psqm= 145700.00
_ : - ' 171015.00
28. | Sri Budheswar Konwar, -do- 457 127L/type-11 NGC 08-08-05 | 58.87Sqm 01-08-05 to 30-11-05 @ Rs.86 Psqm= 253 15.00
: 01-12-05 to 30-04-06 @ Rs.99 Psqm= 145700.00
171015.00
Md.Ahmed Ali, Tech/I1 457 702N/type-1 NGC 05-08-05 | 36.882Sqm 1-08-05 to 30-11-05 @ Rs.86 PSqm= 15860.00 -
29. 1-12-05 to 30-04-07 @ Rs.99 Psqm= 91275.00
) 107135.00
30. | Sri Narayan Tati, Tech/l 457 705G/type-1 NGC 05-08-05 | 36.882Sqm 1-08-05 to 30-11-05 @ Rs.86 PSgm= 15860.00
’ 1-12-05 to 30-04-07 @ Rs.99 Psqm= 91275.00
. 107155.00
31. | Sri Pradip Choudhury. CPTR/HI 457 609F/type-1 NGC 03-08-05 | 36.882Sqm 1-08-05 to 30-11-05 @ Rs.86 PSqm= 15860.00
) ' 1-12-05 to 30-04-07 @ Rs.99 Psqm=__ 91275.00
' 107135.00
¢ 132, | SrilJogeswar Das, MCM 457 S&C/40A | Triangular 10-08-05 | 62.67Sqm 1-08-05 to 30-11-05 @ Rs.86 PSqm= 26948.00
i { Colony/PNO 1-12-05 to 30-04-07 @ Rs.99 Psgm=_155108.00
182056.00
i 133, | Sri Lz‘lchand Kabhar, B:Smith 457 706J/type-1 NGC 05-08-05 | 36.882Sqm 1-08-05 to 30-11-05 @ Rs.86 PSqm= 15860.00
. 1-12-05 to 30-04-07 @ Rs.99 Psqm= 91275.00
107135.00
une
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CENTRAL ADMINISTRATIVE TRIBUNAL
'GUWAHATI BENCH o -

. Original Application No.201 of 2007
Date of Order: This, the 30% Day of July, 2007.
HON’BLE MR.K.V.BACHIDANANDAN, VICE-CHAIRMAN

-Sri Pradip Kumar Das,
Son of Late Katia Das,
R/O. Rly.Qu. No. 117L/'Iypc -11

~ NGC Bamnmmaldan » ’ .
Guwahati-23, Kamrup, Assam , » e Applicant

By Advocates Mr.J. Roy, R.C.Das, Mr. R B.Dcka, Mr.M.Sarkar -

- Versus-

1. The Umou of ludia,
Represented by the Secretary,
Railway Board, Ministry of leway,
New Delhi-110001.

2. Genceral Manager, N.F:Railway,
' Maligaon, Guwahati-11.
Kamrup, Assam B SN

3. CAM/GHY (Chicf Area Manager)
N.F.Railway, Guwahati.

4. DPO/GHY (Divisional Personal Otﬁccr)
N.F.Railway, Guwahati

. Senior Coaching Depot Officer/ GHY, :
N.F.Railway, Guwahati.- ...Rcspondents

By Advocate Dr.J.L.Sarkar, Railway counsel

ORDER (ORAL)

K.V.SACHIDANANDAN, V.C:

The applicant s worki'ng in the post of C!*/Gl [ under

8

SSE/ C&W/NGC N. F‘ Railway at administration NGC, Guwahau-23 The
p.pphcant 13 residing in Raulway qum't::r bearing NQ.117L/1ypc-Il at
Bamunimaidam. According tb the" applicant, be is residing in-ihc said
quartcr \mth ctfect from 26.12.2000. The applicant has rccclvod an office

- Memorandum datcd 09.05.2007 issucd by the Divisional Personal

',Le_wsﬂ/é)\eé’/ Ao be /XM L/
40)' ~ :

)45/'\/0 Cale™



Officer, whereby it was intimated that the ap}ﬂicant is in unauthorized
occupation of the quarter Sincé the quartcr. allotted to him was found
subletted and directed for recovery of (ga;nagC(i rent {rom rcguiar‘ salary
from May, 2007. The applicant stated that vide order dated 02.09.2005
(Annexure A) the Respondent informed him that staft quarter, allotted to
bim and shown in the list as écr survey Committee’s report, has been
handed over to private party in ';'iolation of provisions of Rule 3.1 (1ll) and
15(A) of Railway Service (Conduqt) Rules, 1966. The appﬁbant has
submitted r'cprc:u:nvuation dated 05.09.200S (Anncxurc C) bcefore the
respondent No.S. But no action was taken by the respondents to disposc
of the representation. Being aggrieved the applicant has ﬁ(lc:d t;his O.A.

secking the following relicfs.

(1)  to sect aside and quashed the cancellation of Rly
,Qtr. Allotmentiorder dated 02.09.200S issued
by the Respoudent No.S (Scuor Coaclhung Dept
Officer, Guwahati) Annexure A,

() To set aside and quashed the oflice
memorandum date 09.05.2007 issucd by the
Divisional Persoual Oflice, Guwalall)) Anunexure-

n.” ~
I have heard Mr. R. C. Das, learned counsel for the applicant
and Dr.J.L.Sarkar leamed Standing Railway counscl for the n:sf.)ondcnts.
When the matter came up for consideration, lcarn;:d counsel for the
applicant‘suh‘mittcd that the Respondents have passed the i_nipugncd
orders in total violation of principles of natural justice. He; th;'thcr
submitted that ncithc; any notic:é.was issued to him at any point of time
nbxt any opportunity was given to him to explain his case. ch .furthcr
submitted that he will be satisfied if dircctiog is given to the Respondents
to consider and ‘di:sposc of his mpmsénfaﬁon within the time fram.c

Counsel for the Respondents has submitted that he has no objection if
' : N

ery B Foe
Adocats |




3.
such direction is given. Accénd'u.lgly, t;lc interest of justicé, this Court
directs the applicant to make a éompmhcnsch representation to the 2ud
_ respondent within two wecks form‘thc date of teceipt of this order and on
receipt of such represcntation, the said authority or any other compctcnt '
authprity shall consider and disposc of t.hc same alongwith the carlier
- representation and pass appropriate orders on merit coxmnum’cau’ng the
samec to the apph’éant within a period of threc months thereafter. If
requested, applicant shall be given a personal hearing. However, till

_disposal of the representation, Respondents are directed to keep the

. impugned order dated 09.05.2007 (Annexure- C) in abeyance.
The Original Application is disposed of as above at the admission

_stage itself. There shall, however, be no drder as to costs.

\

——r e

sS4/ VICE CHAIRMAN

S 20. 7 260 -
a2 of Application -

9 ‘g ?,_
vowre on which copy is ready ¢ .2 eseee
3 75 7
tte OD ‘which copy is delivered
¢ertifieo 10 be true copy

~ \ Q_Q—\D—R"(})D o\ -
" Section ﬁr (Judl) o,\%"'\ 7‘,
€. A. T. Guvahati Bench
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~-"' Office of the . it
Sr. Coachlng Depot Officer i
(GUWAHATL g
GHY/CDO/GEN/QA/150/07 Date August 04 2007 L - iu";

' A

‘CQuartels nu 122’(1 Typw iy . e ,' !
- hali Colony. near Kalibari, . o P e 3 s

Bamummaxdam Guwahau 2] ;

I\ D
.‘-f,Sub Implementdnon of Hon'ble LAT /GHY s order c’ltci.]4/06/07, . o ‘ S
| passed ir0A 150/07. : S | ]

:‘{r.

Ru - \ our 1ep1momat101, dld 2209/05 d']d ]()/()7/()/

-’.-‘7'}‘_".}}:
s: )fHOIl hle CA T/GHY s order mentio

.h_eard bv 1m on 03/()8/0 Y my chamber. The
Survey Co ommitiee & DPO/CHY.

ned abﬂ\'(, you were persoﬂall'y _
personal hearing was also attended by the -

Aﬁex going’ thlowvh the docummts dnd your lt‘plcscnldhon 1 have found thar R t _
may bea nisj dumem of facts by the survey team, A 2 , g A
{ .1:e';}esr tation submitted by You.proves'that you h v

ave not subletted your
fficialres ence and 'was resid

ing in the quarter on regular basis.
The case'is found

genuine. Consequential orders will be
-

followed on the basls of

- for kind information please.

- for information and necessary action please

B
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